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(vii) PoLICY OF RMILWAYS TO AUCTION
RAILWAY PLOIS

SHRI NARAYAN CHOUBEY
(Midnapore): Sir, the Railway Minis-
try have adopted a new policy to
duction raillwey plots to give to various
persons for the purpose of busin=ss.
Previously, the plots werp allotted by
a Committee, and such persons who
used to secure plots used to pay rent
o the Railways on a monthly basis
Many common persons including old
ex-Railwaymen, sons of Railwaymen
and poor shop-kcepers and hawkers
could secure some plotg by that policy.
The new policy will only help the
rick to secure and mcnoprlize railway
Plots. The Minister of Railways must
itmmediately intervene, so that the
New policy js scrappad. Otherwise,
there will be serious unrest in the rail-
Way settlementg arising out of serious
discontent Howing from the new pro-
Tich policy of the Railway Ministry.
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(viii) IMMEDIATE DESPATCH 0OF FOOD-
GRANTS TO FAIMINE AFFECTED PARTS
OF RAJASTHAN
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(ix) PURCHASE OF SURPLUS PADDY IN
Pungsas

SHR; P. RAJAGOPAL NAIDU
(Chittoor): There are no arrange-
ments to buy the surplus paddy in
Punjab. The FCr which is to take
the responsibility is not deciding even
to purchasze 25 per cent of the surplus
stocks in the State. The State Gov-
ernmentl is not in a positicn to pur-
chase gll the surpluses. In the
ensuing z2ason it is expacted that
there will be 45 lakh tonneg of paddy
to be marketed in the State. The
State governmen: is unpreparcd to
purchase bacause 1t does not have in-
creased godown capacity and milling
capacity on par with the increase in
production of paddy. In the next
three years the marketable surplus
will be 70 lakh tonnes.

Neither the state government not
the Central Government are having
future projections of production of
pady and storing and other arrange-
ments to be made to mect the situa-
tion. This is creating difficulty every
year to the paddy producers who are-



